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GENTRAL  ADMINISTHATIVE TRIBUNAL _ AL.AHAcAD  BENGH

Allahacad this the 14th day of Uctober. 1999,

Original spplication no.199 of 1999

Hon'ble Mr, 5.K.1. Nagvi, Judicial Member.

Dinesh Kumer shukla, I.R.M. A-l,
Allahabad sub Divisiony |,

oo ’pplicanto
C/A ohri R.P. singh

Versus

1. Union of lndia through the
secretary, Winistry of
Communicaetions, New Delhi,

2. Chief Postmaster Gereral, U.P. Circle, Lucknow,

3. Postmaster General,
Allahabad Division, Allahabad.

4, osenior Syperintendent, R.M.3. 'A' Division,
Allahabad.

... HRespondents.
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ORDER

Hon'ble Mr, 9.K,I. Nagvi, Member-J.

ohri R.P. singh learned counsel for the
applicant. ohri s.K. Aanwar proxy to oshri N.B. singh

learned counsel for the respondents.,

2. Learned counsel for the applicant mentions that
he igzgoing to file any R.A. Heard on admission. The
applicant has prayed in this case for the direction

to quash annexure 1 which is applicant's transfer

order from Allahabad to Varenasi. Now as per present
position the applicant has been restcred to his previous
place of posting i.e. Allahabad and thereby he gets the

relief sought through this O.A. which become infructuous

now and dismissed accordingly. No cost.
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